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CENTRAL AONTHISTRATIIE TRISUGAL pRINCIPAL SENCE
o o 102/99 1 5 .
New Delhi: this the /7 ~ day of /4’/)'0/@,32001.

HON'BLE MR,S.R.ADIGE, UICE CHAIRMAN(A)“%
HON'BLE DR SASVEDAVALLI,MEMBER (3)
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Chief Commissioner.of Ralluay Safety,
Ministry of Civil Aviationfy

Ashok Ma
3cﬂnou-§a&001

3 Commissioner of Railuay safety)
Northern Clrcle,
Chankyapurify -
New Delhi=110021,

40’1 Adnini strative Of‘f‘lcerlﬂ

Solar Energy Certrej
Ministry of Ncn'n-l.‘.onvent::.onalm

Enerqgy Sourcess,
Block No." 4y , -
C® Complexy Lodi Roady

NBU Del hi "3 oao..oRBSpﬂndents,‘
(By Adwcates shri D%s‘?ﬂago tra )

ORDER

In this DA filed on: 16—38 99 applicant impugns
reqaondents' order da ted 1@5.399 (Annexure=A1) and seeks
a8 direction tn regpondents to treat the entire period

- of servics rendered by him in the grade of 98“41400-2600

(rovised to RSZJ”SUOO-BSOO) commencing f rom 1%12,91 ti11
N
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4 As both the_ order dated 20410.87 (AnnexureaAS)

date for being placed Ain the higher grads of Rz2000-3500
(revi sed to MJ6500210500)7

255 . Applicant'v case is that hé joined as Steno.
Gr"ﬁ'C' in Solar Energy Centre MNES in the pay scale

of Rj140022600 on 13812394 (Annexure=A2) and uas

regulari sed as such vide order dated 4.433”94 (AnnexureaAﬁ“?
Pursuant to advertisement dated 10/17'.;§8’——5196(Annexgre_e_=A4)
inviting applications for the post of PA_(RE140052600)

on pemansnt trén sf‘er«_b@si_sf?_he applied 'y was interviewed
and was appointed as such vide order dated 512496
(Anhaxg:e_;-jlhsu)‘é% On“20,‘35,10@8?g_e§pqndenﬁs issued an order
(Annexuréiﬁﬁs, which p:oyidad,tbat,aﬁs.to ;pgm;ssion;k
Railyay Safety would be upgraced from Ri14003230 to
2500;3200_/5 b:d'vide,d_the?. ful filled certain condi tions)'
one of which completion of '_Z_y,e'ars' regular service :lﬂ
the graderga, Cn 2&%2—’%% the earlisr orders wer® modifisd
(Annexurea- '-?) such that the 7 years regulap service

circls S
was to be in the .same/efice of Comm

Rail uay Sa Fety:ﬁ

This was Further .a2m ended vide ano ther oFf‘ice order dated
2472899 (Annaxurepga) whereby the wordsMousr grade in the
same’. circle office duefe replaced by 'ﬂ.ouef grade in

the circle officeiln

35 | fpp_licant states that he representad on 162‘]3.399
(Annexure'iggv)' f’ollou_ed‘!.:y o‘ther.represan{ﬁtiéns, the last
dated 17-5,?99,(Annexu;e_;é_16) the basic thrust of which

ls that he bacame eligible for being considered for being

placed in the ‘higher scale on compl etion of 7 ysars servicse

on 131259 and the _Tequirement that he had to compl ete

7 year regular}%ervice in the louer grade, was theref‘ore‘
illegal and arbi trary%‘i

as yell as the order dated 24.‘712 iog (Annexure-A?)} both of

which kave been filed by applicant with the OA speak of
./7/
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completion of 7 years of FEHUIHH service in the lowep

‘grade, as an eligibility qualification , applicant

cannot bs pemitted to .count his service commencing

from 13;912.'91 ‘touards eligibility as the order dated

13.112491 (Annexure—AZ) makes it clear that it yas not

a. 1:°egu.'l.e’=lr."§,‘i but an adhoe 2ppointment , and it oyl g

for seniority or gligibili ty for promotion to the
next higher gra'cB-’;lé:

5;‘3 | The OA is disnissec% No msts%
A‘VJ&N‘\RA’\/ _(}&—‘Li
( ba,A.vzoAuALu ) (S.R;ADIGE

MEMEER (3) VICE CHAIRMAN(R)3
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